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The 31" March 2015

No. 2/A4-Excise Clerk (Rules)-01/2008-1510—1In exercise of the power conferred
under proviso to Article 309 of the Constitution of India the Governor of Bihar is pleased to
make the following Rules for recruitment and service condition of Excise Clerk :-
1. Short Name, Expanse and commencement .-

(1)  These Rules may be called the Bihar Excise Clerical Cadre (recruitment and

service condition) Rules, 2015.
2) It shall be extend to the whole of the State of Bihar.
3) It shall come into force at once.

2. Definition.- In these rules unless otherwise requires in the context.
(1) "Cadre" shall means Bihar Excise Clerical cadre;
(i1) "State Government " means Government of Bihar ;

(1)  "Appointing Authority" in the context of Bihar Excise Clerk, means the
Excise Commissioner of Registration, Excise & Prohibition Department,

Bihar, Patna;

(iv)  "Cadre Controlling Authority "means the Excise Commissioner of
Registration, Excise & Prohibition Department, Bihar, Patna.

W) "Commission "means Bihar Staff Selection Commission.

(vi)  "Member "means persons appointed permanently in Bihar Excise Clerical
Cadre.

3. Formation of Cadre.-

In this cadre these shall be posts of following categories :-

1) Lower division Clerk, Excise- Post of basic category.

(i1) Upper division Clerk, Excise- First promotion.
(i11))  Head Clerk, Excise- Post of Second promotion.
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(iv)  Persons who have been regularly appointed and working in aforesaid grade
prior to implementation of these Rules shall be deemed to have been included
in this cadre automatically.

Sanctioned Strength.- The strength of cadre shall be in accordance with the present

strength but the cadre strength shall be deemed revised consequent upon creation of

posts or abolition of posts as per need from time to time.

Position of Post.- The Bihar Excise Clerical Cadre shall be state level and Non

gazetted.

Source of Appointment.- Recruitment in this service shall be made in the following

manner :-

(1) The basic grade post of Lower Division Clerk of Excise which is the basic
grade post of Excise Clerical Cadre and 85 percent posts of the sanctioned
strength of shall be filled up by direct recruitment on the basis of the
Competitive Examination conducted by the Commission for the purpose.

(i1) 15 percent posts of sanctioned posts of Lower Division Clerk, Excise, will be
filled up by eligible employees of Group "D" from regional Excise offices
having qualifications for appointment to the post of Lower Division Clerk,
Excise, by promotion on the basic of seniority. A Departmental Promotion
Committee constituted under chairmanship of Excise Commissioner shall
consider the promotion of Group "D".

Reservation.- Provisions of reservation/roster as determined by the state

government, from time to time, shall be applicable for appointment/promotion in

service or cadre.

Determination of vacancies and communication to the Commission.- The

Appointing Authority shall determine the number of vacancies to be filled up by

direct recruitment and by promotion as on first April every year and shall forward

reservation categoriwise of vacancies for direct recruitment to the Commission by
30™ April.

Recruitment in the Cadre.- (1) The post of Lower Division Clerk, Excise shall be

the entry point in the cadre on which recruitment shall be made on the

recommendation of the Commission, Qualification of age shall be on the basis of ™

August.

2) Minimum Educational Qualification.- The minimum educational
qualification for the appointment shall be the same as may be determined by
the State Government from time to time, for the appointment of Lower
Division Clerks in the regional offices.

3) Seniority.- Inter-se-seniority of clerks appointed by direct recruitment shall
be determined on the basis of order of the merit list of seniority prepared by
the Commission. Employee appointed by promotion shall be senior to the
employee appointed by direct recruitment in the same year. The inter-se-
seniority of employees appointed on compassionate ground shall be
according to the date of their appointments.

Appointment on compassionate ground.- (1) 10 percent posts out of 85 percent

posts for direct recruitment shall be reserved for appointment on compassionate

ground. Such posts shall be filled up by appointment on compassionate ground from
among dependants of such government servants who have died during service
period, and having all other qualifications required for appointment under this
category in accordance with prescribed procedure for which recommendation of the
Commission shall not be required.
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2) Persons appointed and working as Lower Division clerks and persons
appointed and working as Lower Division Clerk on compassionate ground on
fixed date shall be deemed to be absorbed in this category automatically.
Provided that such Lower Division Clerks who have been deemed to be
absorbed automatically in this service and who are below 50 years of age on
the fixed date, shall have to obtain the qualifications in typing and computer
as determined by the state government from time to time within two years
from the fixed date. On not obtaining such qualifications within the said
period any further increment will not be payable to them.

Promotion.- (1) The sanctioned strength of this category will filled up by such

excise clerks of Lower Division Clerk of category of Upper Division Clerk and who

have desirable qualifications and are confirmed and have completed the kalawadhi
determined and revised, from time to time by the General Administration

Department.

2) Promotion in the Upper Division Excise Clerk grade shall be given on the
recommendation of the Departmental Promotion Committee constituted by
the Department for the purpose.

3) The persons working on being regular appointment as Upper Division Clerk
on the fixed date shall automatically become the members of category of
Upper Division Clerk of this service.

Provided that those persons who have automatically been absorbed in
the category of Upper Division Clerk and whose age is below 50 years on
fixed date, shall have to obtain competency in typing and computer within
two years from the fixed date. On not obtaining such competency within the
said period, any further increment will not be payable to them.

Promotion in the category of Head Clerk.- The sanctioned strength of this

category shall be filled up from among those excise clerks of Upper Division Clerk

category on the basis of seniority-cum-merit who have requisite qualifications and
complete the kalawadhi determined and revised, from time to time, by the General

Administration Department.

For promotion from basic post to the higher post it shall be necessary to qualify in

the Departmental Accounts and Hindi Noting and Drafting Examinations.

Probation Period.- Any appointment in the category of Lower Division Clerk

whether by direct recruitment or by Limited Competitive Examination or on

compassionate ground shall initially be made on probation. The period of probation
shall be of two years duration which may be extended by the appointing authority:
Provided that the employees appointed as Lower Division Clerk prior to
fixed date shall be treated as appointed on probation with effect from fixed date.
Provided further that total period of extension of probation shall not be more
than three years on not being satisfactory Service even during extended (probation)
period the concerned employee may be terminated from service.

Confirmation.- Any person appointed in Lower Division Clerk category on

probation shall be confirmed by the appointing authority on satisfactory completion

of probation period passing in Departmental Accounts Examination/ Hindi noting
and drafting and typing and computers competency test.

Miscellaneous.- Other service conditions for this cadre, such as Disciplinary action,
grant of leave, retirement benefits, Assured Career Progression Scheme extra which
are not covered by these Rules, shall be governed by the Bihar Government servant
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(classification, control and appeal) Rules, 2005, Bihar Service Code and other
relevant Rules, Orders and Circulars issued by the state government from time to
time.
Removal of difficulty.- The Excise Commissioner, Bihar may remove any difficulty
arising out in implementation of any provision or rule of these Rules, after
consultation of the Law Department, by order which is not in consistent with the
provision of these rules.
Repeal and Savings.- (1) The Excise Recruitment Rules, 1954 is here by repealed.
(2) Not with standing such repeal any thing or taken under these Rules done or any
action taken under said Rules shall be deemed to have been done as if these Rules
were come in to force on the date on which such thing was done or such action was
taken.

By order of the Bihar Governor,

Sd./lllegible,
Secretary to Government.
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